MP/MLA for the month of April 2024

Previsious .
.No. Na];?:t:ifcihe Balance as on | Institution Disposal ;]slg;n;’% l())zl;g;z
01.04.2024 T
1 Ambala 0 0 0 0
2 Bhiwani 4 0 0 4
3 Faridabad 0 0 0 0
4 Fatehabad 0 0 0 0
5 Gurugram 36 0 0 36
6 Hisar 0 0 0 0
7 Jhajjar 0 0 0 0
8 Jind 0 0 0 0
9 Kaithal 0 0 0 0
10 Karnal 0 0 0 0
11 Kurukshetra 0 0 0 0
12 Narnaul 0 0 0 0
13 Nuh 4 0 0 4
14 Palwal 0 0 0 0
15 Panchkula 5 0 0 5
16 Panipat 1 0 0 1
17 Rewari 1 0 0 1
18 Rohtak 2 0 0 2
19 Sirsa 0 0 0 0
20 Sonipat 0 0 0 0
21 Yamunanagar 1 0 0 1
Total 54 0 0 54




Details of pending cases against MPs/MLAs in the State of Haryana as on 30.04.2024

L Case No. . - - ate of filing|  Date of B No, of witnesses N s
Sr.No. |District Name[Name of the Court ame of MP  [Name of MLA SINg/  iu6 of the case assigned in the [CNR No. ate and number of | pok sation Offence alleged Maximum | Date of filing | Date of filing|- ;o o) framing  [Present status and its next date | St @M% BY | po 10 of witnesses | No. of witnesses examined| remain tobe  [-xpected time of (Comments by District and
Former R punishment | Challan | charge sheet higher court " mpletion of trial  [Sessions Judge
Court omplaint | charge examined
Ambala Nil
Sombir Sangwan[Sitting uresh  |NACT/1362024  |[HRBHAL- X NIACT 138 ONE YEAR x 13.03.2024 B [Consideration 04.05.2024 1 & Months
1 Bhiwani umar Vs. 1001003-2024
ombir ML
Sombir SangwanSitting jirmala DeviNACT/120/2024  |HRBHAL- - NTACT 138 ONE YEAR - 01.03.2024 B [Appearance 04.05.2024 1 6 Months IDirections given in Quarterly
2 5. Sombir 1000796-2024 Imeeting for strict compliance as|
Sh. Sumit Kalon, JMIC, Ch. LA er instructions issued by
Dadri Sombir Sangwan|Sitting Ram Niwas [NACT/119/2024  |HRBHAL- - NTACT 138 ONE YEAR - 01.03.2024 B Appearance 4.05.2024 T 6 Months Hon'ble Supreme Court and
3 5. Sombir 1000795-2024 lHon'ble Punjab and Haryanal
IHigh Court from time to time.
Sombir SangwanSitting Brahma DeviNACT/118/2024 HAL- - NTACT 138 ONE YEAR - 01.03.2024 B Appearance 04.05.2024 1 & Months
4 s. Sombir 1000794-2024
LA
Faridabad NIL
Fatehabad Nil
1t submittedthat_in_view-of
the ~ directions  contained i
udgments  passed by the
lHon'ble Supreme Court of India
in Writ Petition (Civil) No. 536
of 2011 titled “Public Interest
[Foundation & other Vs. Union|
of India & another’ and Wri
PCACTUS 11&I3(1)| [0 IPetition (Civil ) No. 699 of 2016
. SH.NITIN Mukesh Vs. Nitin HRGRO1-001728- D)(E), ) i ‘Ashwani  Kumar
5 GGM  [sh. Virender Malik, ASJ oADKARY SITTING  [ylupesh coman2r2e0 1% COMPLAINT ISEC 9A 1208, 166,336,406,409,42|MPRISIONME NA NA 5-07-2018 Na  [04.07.2024, Argument No 19 19 0 Dbedhaya v Unien of ndio]
NT !
468471 & 504 bs well as the directions
lconveyed by Hon'ble High
ourt  vide  leter  NoJ
1858/Spl/Gaz.11.17 dated
2207.2021,  the  Court
concerned have been directed to|
dispose  of  such cases
lexpeditiously by giving priority
136 |7 witness filed by . - . one year(Stayed has St
6 GGM Sh. Saurabh Gupta, ACIM [sukhbir Kataria [Former (Omparkash Vs IHRGR03-0033202012 Complaint ISec-5, Ggm 420 10 Years /21712 /21112 R1/02/12 No  [22.05.2024,Pre Evidence No in pre-charge [ Witness examined in pre | Witnes LiStnot ) o oved vide order
IMehuram charge evidence. filed
7482012014 lvidence. dated 27.04.2021)
lOm Parkash Vs, 6 witness filed by witness examined inpre | Witnes Listnot | One yearGtayed has
7 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria [Former - 14 IHRGR03-0048872013 [Complaint ISec-5, Ggm 420 10 vears  [1/313 1313 /113 No  [04.07.2024, evidence No in pre-charge [ n s bbeen removed vide order
IRamesh harge evidence. filed ide
lvidence. dated 14.10.2021
(om Parkach Ve (02.07.2024, Argument on_point of 7, witness filed by D Wimess examined in ore. | wimes Listnor | (Stayed has been
8 GGM Sh. Saurabh Gupta, ACIM Sukhbir Kataria [Former g 219 IHRGR03-0015372013 [Complaint Sec-5, Ggm 420 10 vears /10113 11013 10/1/13 No  lsummoning of accused Sukhbir No in pre-charge [ P removed vide order
Sant Ram ! harge evidence. filed
[Kataria levidence, dated 27.04.2021)
[One Year (Hon'ble High|
(Omparkash Vs, [p witness filed by R, Witness examined so far | Witnes Listnor | Courthas directed to
9 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria [Former sh Vs, 135 IHRGR03-0001342012 {Complaint ISec-5, Ggm 420 10 vears  [11/9/12 a2 v No  [12.07.2024, Awaiting Order, No in pre-charge WIS ! i adjourn the case beyond
INarender n pre charge evidence. file
levidence. the date fixed before
Hon'ble High Court)
Om Parkash Vs, 103.06.2024, Argument on [ witness filed by 17, Witness examined in pre | Witnes List not (Stayed has been
10 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria [Former 106 IHRGR03-0014982013 [Complaint ISec-5, Ggm 420 10 vears 2113 213 /213 No  |summoning of accused sr. no. 8 to No in pre-charge [/} ; s removed vide order
IDevender harge evidence. ile
b7 levidence. dated 14.10.2021)
08.05.2024, Argument on point of 7, witess filed by ) (Stayed has been
1 GGM Sh. Saurabh Gupta, ACJM ISukhbir Kataria Former (Om Parkash V. 218 IHRGR03-0003212013 Complaint ISec-5, Ggm 420 10 Years  [6/4/13 l6/4/13 lena No  kummoning of accused Sukhbir No in pre-charge [%Wimess examined so far | Witnes LiStnot | - ooled vide order
Satish n pre charge evidence. filed e or
IKataria levidence. dated 14.10.2021)
lom Parkash Vs, 06.07.2024, Argument on point of 6, witess filed by b wWitness examined so far | Witnes List not | (Staved has been
12 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria [Former : 217 IHRGR03-0017122013 {Complaint ISec-5, Ggm 420 10 Years  [6/15/13 61513 [15/06/13 No  summoning of accused Sukhbir No in pre-charge [*Witess exami s removed vide order
IParveen n pre charge evidence. filed
IKataria levidence. dated 27.04.2021)




Sitting/ Case No. Date and number of Maximum | Date of filing | Date of filing[22t€ of filing| ~ Date of Stay, if any, by No, of witnesses | iod imeof ~ (Comments by District and|
Sr.No. |District Name{Name of the Court ame of MP  [Name of MLA ITitle of the case assigned in the |CNR No. Police Station Offence alleged " (Criminal framing  [Present status and its next date | StaY: if an¥, Total no. of witnesses |No. of witnesses examined| remain to be d f "
Former [FIR punishment Challan  |charge sheet " higher court . \completion of trial [Sessions Judge
Court omplaint charge examined
lom Parkash Vs 106.05.2024, Argument on_point of 6, witness filed by |t Withess examined so far | Witnes Listnot | (Staved has been
13 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria [Former o - 216 IHRGR03-0058112013 (Complaint ISec-5, Ggm 420 10 Years  [8/19/13 18/19/13 19/08/13 No  kummoning of accused Sukhbir No in pre-charge ["VItness s removed vide order
raveen in pre charge evidence. filed
Kataria levidence. dated 14.10.2021)
lomparkash Vs One witness partly one year(Stayed has
14 GGM Sh. Saurabh Gupta, ACJM ISukhbir Kataria Former  [ombed - 235 IHRGR03-0019892013 (Complaint lCity 420 10 Years 971 9713 7913 No  [14.05.2024, Argument No l6 WITNESS fexamined in pre charge 6 WITNESS  [been removed vide order
rvin evidence. dated 14.10.2021)
639 420/467/468/471/120B, LIFE one year(Stayed has
15 GGM Sh. Saurabh Gupta, ACIM ISh. Sukhbir Kataria ~ [Former State vs Sukhbir IHRGR031076862019 854/2015 (City o7 " |IMPRISIONME 122019 122019 122019 417723 [03.06.2024, PWS No 2 6 16 Ibeen removed vide order
4507 NT dated 27.04.2021)
103 One witness partly one year(Stayed has
16 GGM Sh. Saurabh Gupta, ACIM |21 O™ Parkash FORMER | Paramveer Rathi Vs HRGRO3-003250- 5o in ISadar k99,500,501 1PC 12 YEAR 08/09/0 08/09/08|  08/09/08 No  [14.05.2024, Pre-Evidence No 8 fexamined in pre charge 7 Ibeen removed vide order
Chautala Vipin Pubby  |COMY/ 2008
fevidence. dated 27.04.2021)
74820/2014
17 GGM Sh. Saurabh Gupta, ACJM [Sukhbir Kataria [Former (Om Parkash VS lComi/3s51/2022  |IRGRO3-046516- Complaint Sec-5, Ggm 156(3) 053022 05/30/22 05/30/22 No 05.06.2024, Argument on point of No No
lshvanti Devi 2022 summoning of accused
18 GGM Sh. Saurabh Gupta, ACJM ISukhbir Kataria [Former (Om Parkash Vs IComi/378/2022  |IRGRO3-050924- Complaint Sec-5, Ggm 156(3) 061022 06/10/22 06/10/22 No 20.07.2024, Notice, Argument on No No
ISukhbir Katria 2022 point of summoning of accused
19 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria Former [Om Parkash Vs \Comi/373/2022 |HRGR03-050307- Complaint Sec-5, Ggm 156(3) 06/0822  06/08/22 06/08/22 No 02.07.2024, Notice, Argument on No No
ISukhbir Katria 022 point of summoning of accused
20 GGM Sh. Saurabh Gupta, ACJM ISukhbir Kataria [Former [Om Parkash Vs Comi/394/2022 [IRGRO3-052610- 0 i ISec-5, Ggm 156(3) l6/15/22 l6/15/22 /15/22 No [20.07.2024, Notice, Argument on No INo
Sukhbir Katria P02 lpoint of summoning of accused
21 GGM Sh. Saurabh Gupta, ACIM ISukhbir Kataria [Former (Om Parkash Vs Comi/377/2022 [IRGRO3-050852- 0 i ISec-5, Ggm 156(3) l6/9/22 l6/9/22 f/9r22 No [20:07.2024, Argument on point of No INo
Sukhbir Katria 2022 summoning of accused
lom Parkash Ve [Seven witness partly
2 GGM Sh. Amit Gautam, CJM ISukhbir Kataria Former [0 P 132 [HRGR03-0011832013 (Complaint ISec-5, Ggm 420 10 Years  |NA INA B/19/13 Na (08052024, Evidence No itness List Not Filed  fexamined in pre charge Na Around One year
@ fvidence.
Omparkash Vs, 11.09.2024, Awaiting order Ld. INo Witness examined in
3 GGM Sh. Amit Gautam, CJM ISukhbir Kataria Former sh Vs 214 IHRGR03-0057302013 (Complaint ISec-5, Ggm 420 10 Years  |NA NA p0/09/13 Na  |Appellate Court of Sh. Jasbir No itness List Not Filed ; Na Around One year
Naresh o AS]. GOM ppre-charge evidence
lom Parkash Vs (Charge framed 5 witness
2% GGM Sh. Amit Gautam, CJM ISukhbir Kataria Former [0 " 207 IHRGR03-0063762013 (Complaint ISec-5, Ggm 420 10 Years  |NA INA 92913 Na  [P5.09.2024, Awaiting Order No 10 Witness fexamined in pre charge Five Around One year
fvidence
25 GGM Sh. Amit Gautam, CJM ISukhbir Kataria Former g"':g;”k“h Vs Raj 213 IHRGR03-0046092013 Complaint ISec-5, Ggm 420 10 Years  |NA INA 11213 Na  [12.06.2024, Charge No l6 WITNESS ]::g‘::f“ﬁ"‘e‘;'g“”d inpre Na Around One year
N . N . " N 13 Witness Examined So
2% GGM Sh. Amit Gautam, CJM ISukhbir Kataria Former State Vs Sukhbir Etc. 227 IHRGR03-0562892018 262/2015 ISec-5, Ggm 420 10 Years  [16/10/18  [16/10/18 Na 11/12/18  [13.05.2024, Prosecution Evidence No 15 Witness - Two Around One year
. X . . , , . . . 18 Witness Examined So
27 GGM Sh. Amit Gautam, CJM ISukhbir Kataria [Former State Vs Sukhbir Etc. 230 IHRGR03-0562902018 2612015 ISec-5, Ggm 420 10 Years 161018 | 161018 Na 11/12/18  P7.05.2024, Procecution Evidence No 18 Witness e Na Around One year
P Q| ~ ~. 3 9 & S h 509" 2/ o . P I 19 Witness Examined So
28 GGM Sh. Amit Gautam, CJM [Sukhbir Kataria [Former State Vs Sukhbir Etc. 232 IHRGR03-0562922018 [483/2014 [Sec-5, Ggm 420 10 Years 16/10/18 16/10/18 Na Na 04.05.2024, Procecution Evidence| No [21 Witness lar. Two Around One year
lOm Parkash V. (06:11.2024, Evidence, Awaiting ISix witness partly examined
29 GGM Sh. Amit Gautam, CJM ISukhbir Kataria Former - 236 IHRGR03-0066262013 [Complaint (City 420 10 Years Na Na 11013 NIL  forder from High Court in CRM-M-| Yes l6 WITNESS E : Na Around One year
|Akash Kataria s o in pre charge evidence. y




Sitting/ Case No. Date and number of Maximum | Date of filing | Date of filing[22t€ of filing| ~ Date of Stay, if any, by No, of witnesses | iod imeof ~ (Comments by District and|
Sr.No. [District Name[Name of the Court ame of MP  [Name of MLA ITitle of the case | assigned in the |CNR No. Police Station Offence alleged > (Criminal framing  [Present status and its next date | St if DY | i) g of witnesses [No. of witnesses examined|  remain to be ¢ f !
Former [FIR punishment Challan  |charge sheet " higher court . \completion of trial [Sessions Judge
Court omplaint charge examined
30 GGM Sh. Amit Gautam, CIM [Sukhbir Kataria [Former 153?:;5/5 Pawan 234 HRGR03-177222017 [952/13 City 420 10 Years 7717 7717 Na Na 15.05.2024, Prosecution evidence No 24 WITNESS 16 witness examined Eight Around One year
31 GGM Sh. Amit Gautam, CIM ISukhbir Kataria Former [State Vs Sukhbir Etc. 237 IHRGR03-0054022019 478/2014 ISECTOR -5 420 10 Years 140119 | 140119 Na Na  [16.05.2024, Prosecution Evidence No 26 Witness D3 Witness examined Three Around One year
o 03.05.2024, Awaiting order Ld.
32 GGM Sh. Amit Gautam, CJIM [Sukhbir Kataria [Former (Om Parkash Vs 224 HRGRO3-072241- et 420 10 Years 12/7/18 Na 12/7/18| Na [Appellate Court of Sh. Rajesh No 19 Witness Na Nineteen Around One year
Meenakshi 2018 G
[Sharma, ASJ, GGM.
State vs Umesh
) GGM Sh. Amit Gautam, CIM [Umesh aggarwal ~ [Former  [Aggarwal /Manorama | (85)770/CHA,21 [HRGRO3-0453212021 [154/21 IKherki Daula 7,10, HUDRA Act 7 year 28.07.2021 | 28.07.2021 |Na Na  [16.05.2024, Charge No 18 Witness Six Witness examined Twelve one year
etc.
34 GGM Sh. Amit Gautam, CJM ISh. Dharm Singh ~ Sitting Neeraj Choudhary vs | g3 /5959  [HRGRO3-0L1644- o s Udyog vihar 138/142, NI Act 2 year Na Na  [0.02.2020 Na  [1:06.2024, Proclamation Uls 82 No 4 Witness Two witness examined . Two Around One year
IDharam Singh 2020 y /% 83 Crp.C y
. § 02 YES, Stay from Awaiting Order, Stayed by
35 GGM Sh. Amit Gautam, CIM ISh. Dharm Singh  Sitting Neeraj Choudhary vs | 439969000 |IRORO3-023260- icomplaing ity 138/142, NI Act 2 year Na Na  [19.06.2020 Na  [04.05.2024, Awaiting further order| Hon'ble High 4 Witness Na Four Around One year Hon’ble High Court Order
haram Singh 2020
Court CRM-M-46130-2021
YES, Stay from Awaiting Order, Stayed by
36 GGM Sh. Amit Gautam, CJIM ISh. Dharm Singh lSitting [Neeraj Choudhary vs | 43955759~ [HRGR03-023259- o1 lcity 138/142, NI Act 2 year Na Na 19.06.2020 Na 104.05.2024, Awaiting further order| Hon’ble High 4 witness Na Four Around One year Hon’ble High Court Order
IDharam Singh 2020
Court CRM-M-46130-2021
' YES, Stay from Awaiting Order, Stayed by
37 GGM Sh. Amit Gautam, CJM ISh. Dharm Singh ~ Sitting Neeraj Choudhary vs | - 54550/5919  [IRGRO3-104285- oo paing ity 138/142, NI Act 2 year Na Na 9.12.2019 Na  [01.06.2024, Awaiting further order| Hon'ble High 4 witness Na Four Around One year Hon'ble High Court Order
IDharam Singh k019 ¥ y . y " Court O
Court CRM-M-46130-2021
, ) 03100 YES, Stay from Awaiting Order, Stayed by
38 GGM Sh. Amit Gautam, CIM Sh. Dharm Singh siting | Neeral Choudhary vs | - gg55pg19 | HRGROS104266- complaing city 138/142, NI Act 2 year Na Na 09.12.2019 Na  [01.06.2024, Awaiting further order| Hon'ble High | Witness List Not Filed Na Na Around One year Hon’ble High Court Order
aram Singh 2019
Court CRM-M-46130-2021
YES, Stay from Awaiting Order, Stayed by
39 GGM Sh. Amit Gautam, CJIM Sh. Dharm Singh Sitting | Veerd) Choudbary vs | 65045059 HRGRO3-0L1927- e e Section-14 138/142, NI Act 2 year Na Na 24.02.2020 Na 101.06.2024, Awaiting further order| Hon’ble High 4 Witness Na Four Around One year Hon’ble High Court Order
Dharam Singh 2020
Court CRM-M-46130-2021
District President HRGRO3-064955-
40 GGM Sh. Amit Gautam, CIM Umesh aggarwal Former Gargi Kakkar vs 467 o Complaint Civil Lines 499 2 year Na Na 28.07.2022 Na 14.05.2024, Consideration No 3 Witness 3 Witness Na Around One year
Umesh Aggarwal
Hisar NIL
Jhajjar NIL ‘
Jind NIL
Kaithal Nil
Karnal NIL
Kurukshetra NIL
Narnaul NIL
SH. AMIT KUMAR SHARMA, MAMMAN STATE VS JUBER HRNUO01-002209- 148,149,153A,379A,39 Imprionsment 28/05/2024 Arguments on
4 Nuh AD&SJ, Nuh - KHAN SITTING etc. 5C143/2024 2024 5,427,436,506,201,120]  for life 10/30123 charge o
150/01.08.2023 NAGINA B.107,180 IPC 25 25
SH. AMIT KUMAR SHARMA, MAMMAN STATE VS HRNUO01-002707- 148,149,153A,379A,43| Imprionsment 06/06/2024 Arguments on
2 Nuh AD&SJ, Nuh - KHAN SITTING || JkmaN ete. | SC/171/2024 2024 6,506,395,397,427,20 | for life 11107123 charge
149/01.08.2023 NAGINA 1,107,1208 IPC 30 0 30
148,149,153A,379A,50| |
43 Nuh  [SH AJAY SHARMA, ADESJ, MAMMAN siTTiNG | STATE VS ADIL | g/145/2024 148/01.08.2023 NAGINA 6,395,427,201,107,120| 'MPrionsment | 43453 04/06/2024 Arguments on 20 0 20
Nuh KHAN etc. RSP for life charge
HRNU01002226-2024 j
SH. AJAY SHARMA, AD8S, MAMMAN HRNUO1-002706- 148,153A,379B,427,43| Imprionsment 06/06/2024 Arguments on
” Nuh o - P SITTING |STATE VS AASHIK| SC/173/2024 oy 5,305,307 201120818 " for e 10/30/23 phise
137/01.08.2023 NAGINA ,107 IPC 33 0 33
Palwal Nil




Sitting/ Case No. Date and number of Maximum | Date of filing | Date of filing[22t€ of filing| ~ Date of Stay, if any, by No, of witnesses | iod imeof ~ (Comments by District and|
Sr.No. [District Name[Name of the Court ame of MP  [Name of MLA ITitle of the case | assigned in the |CNR No. Police Station Offence alleged > (Criminal framing  [Present status and its next date | St if DY | i) g of witnesses [No. of witnesses examined|  remain to be ¢ f !
Former [FIR punishment Challan  |charge sheet " higher court . \completion of trial [Sessions Judge
Court omplaint charge examined
[Bhupinder Singh _[Sitting
[Hooda
ICBI VS Bhupinder 120B, R/W 420,471,IPC oy
! IRCCHG 2015A 0019 g 471, (Charge not  |Awaiting order from Honble|
45 | Panchkula singh Hooda & PC/3110 HRPKOIO005242018 AT D005 (CBIACBCHD |8 BORMW 130) 10 year 020218 200218 |NA- [iharge e coet for 14053024 Yes. 367 o 867
[Bhupender Singh
IHooda.
Moti Lal Vohra ! 1208/420 IPC and - —_—
: CBI Vs Bhupinder RCCHG2017A/0008 For awaiting of Hon’ble High
46 | Panchkula (Rajay Sabha Singh Hoouarty e, | PC/162018 | HRPK010049072018| \ECUFRVIOIDS | cBIACBCHD | 13@RW, 3@ of | 0year | 01122018 | 0L122018 | NA 16.04.21 O g O s Yes, 82 0 82
) imember , died) PC Act
Court of Sh. Rajeev Goyal
Special Judge , CBI Haryana At
[Panchkula (joined on [Bhupender Singh _[Sitting
28.04.2023) [Hooda.
Moti Lal Vohra DN ;
47 Panchkula (Rajay Sabha EDVsAIL | COMA/42/2019 COMPLAINT | ENFORCEMENT | 320d4of PMLA Act 7 year 26.08.2019 | 26.08.2019 | 26.08.2019 | Chargenot | For further proceedingon No 2 0 25
jay 2002 framed 17.05.2024
imember , died) CHANDIGARH
’Ellupinder Singh Hud| [COMA/3/2021 [HRPK010004882021
ED Vs Bhupinder DN 3and 4 of PMLA Act (Charge not
48 Panchkula ingh H d“!{&l COMPLAINT ENFORCEMENT 2004 7 year 15.02.2021 15.02.2021 15.02.2021 rfd [For order on 15.05.2024 No. 34 0 34
singh Huda & ors. P ram
[Sanghi Ram
(Court of Ms. Rekha, CIM, . IFIR NO. 290 dated ~ [Sector 14, [For Prosecution evidence for
» CIM, Ram(C g L
49 | Panchiula [povriet Ve Felt S Former [State Vs Sanghi Ra HRP! Ao e 420 IPC 7 year 10012019  [10.01.2019 |N.A 12062023 |5 o" Prosee No. 15 8 7
Samalkha i whose Court @
Criminal case bearing CIS No.
CHI 255/ 2020 titled as State
50 Panipat  |Sh. Sanjayi, SDJM Samalkha _ Satvinder Rana Former | State Vs. Sudhir etc. | CHI/255/ 2020 |HRPPA1001109 2020 260 dated 28.04.2020 Samalkha 457,380, 406,1208,34 | 14 vears | 00.07.2021 | 30.07.2021 NA 0773021 Prosecution evidence for NA 39 0 39 2 Years Vs. Sudhir etc. a involving
IPC 180472024 former MLA is pending,
Accused Pardeep not produced
by Jail Authority. Now the case
is adiourned to 03/05/2024 for
Balbir @ Bali Former State Vs. Balbir 64 HRRH01002 141, Kalanaur 302 Life 19.09.2011 23.01.13 28.05.11 23.01.13 |Accused were producned through 51 51 0
@ Bali 2902014 06.05.11 Imprisonment & 27.0821 [yC. Accused Dhanpat had not
lcome present. His application for ) .| Judicial Officers have been
5 Rohtal | SheSalender Singh, Addl.Distrct B Cvemion s frcd ond oo, Six monis afe irecead notto e
5 ohtak g Sessions Judge, Rohtak Dl Joginder was present and was| vacation of stay on | - unnecessary adjournments
artly examined. Case was proceedings. exceptfor the
Pd. Y ¥ 0500 special/substantial reasons to
fac JOUrI’}E to ‘(H.‘),) 2{]24 for be recorded on moving of
emaining evidence. if an written application by the
] 3 38/1-2 years after vacation | concerned. They have also
|Arguments not Advancced, Stav’ad l}v Hon'ble of stay on proceedings. | been asked to use video
f ' . Justice ferencing facility for
" . - |Adjournment sought and allowed. v Just confel g Y
- Ms. Nisha, Chief Judicial " s Manish Grover Vs - Not Framed " H.S.Madaan on conducting court proceedings
52 Rohtak [y fehe, Chiet - Balraj Sitting pd 153 HRRH030035482020 - Civil Lines Rohtak 499,500 1PC - - -~ 26.02.2020 o™ |Casevas adjoumed t0 20052024 | '35 55050 a1 e aing
or arguments on the point of CRM-M 24747- cases.
summoning of accused. 2020
7
personal appearance on
behalf of accused filed
State V. Roshan Lal 153/153A/ 153B/124A Life lAwaiti furth der f through counsel. Heard.
53 REWARI [Sh. Raj Kumr Jain, ASJ, Rewari |- Roshan Lal Arya Formar ate Vs Roshan Lall - g¢.33023 | HRRE010005272023 179/26.04.16 | Model Town, Rewari | IPC & 54 of Haryana e 27.05.2019 | 27.05.2019 - - waiting turther order for - 13 - - In view of the contents 2 Years
Y Arya . Imprisonment 106.06.2024 A
Police Act mentioned in the
application, same stands
allowed for today only.
Sirsa Nil
Sonipat Nil
Punjab & Faryana 3]
(Chandigarh, has directed to
ladiourn the hearing in the trial
0 a date beyond that given by|
the Hon'ble High Court, in CRM
Direction has been  [M-23786-2021. No  further|
fThe case is fixed for 25.07.2024 for given toadjourn the [order has been received from
54 Yamuna Ms. Monika, Chief Judicil - fsh. Subhash Chaudhary| Former | State V/Se’:ﬁs‘”“ Rani|  chi/aas/21 | HRYNO30015422021 | FR g‘g/'llo‘};?l’;m’ Buria 0 A o A | L oriere ot | 16/03/2021 | 16/03/2021 -~ 08.06.2021 |awaiting further orders of Hon'ble Yes 1 0 1 case beyond the date [the Hon'ble High Court. Thel
Nagar & g P High Court. fixed by the Hon'ble |date fixed in the Hon'ble High|

High Court.

[Court 24.01.2024  and|
further  ~ adjourned  for]
[22.07.2024 and as such the|
lpresent case has _ been
ladjourned for 25.07.2024 for|

was

lawaiting_further _orders from
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